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Development of Ladakh
-+

*281. SHRI MANIBHAI JPATEL :
SHRI P. M. SAYEED :

Will the Minister of HOME AFFAIRS
bé pleased to state :

(a) whether representations have been
made to the Government for the development
of Ladakh ;

(b) whether Government’s attention has
been drawn to the prevalent feeling of dis-
trust; among the Ladakhis ;

(c) if so. whether Government have
been requested to develop small scale indus-
tries and arrange for exploiting natural and
mineral resources in Ladakh ; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : (a) Yes, Sir.

(b) and (c). Government have seen
Press reports that in a public meeting held in
New Delhi on 28th May, 1969, some speakers
attributed the “unrest” in Ladakh to econo-
mic causes and that one of the speakers said
that what was needed in Ladakh was a mas-
sive drive to set up industries and to provide
educational and health facilities.

(d) Steps for the accelerated economic
development of Ladakh in various sectors,
including small-scale industries and explora-
tion and exploitation of mineral resources,
have been, and are being, taken by the State
Government within the resources available
and outlays earmarked.
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SHRIY. B. CHAVAN: As far as the
Gajendragadkar Commission’s report is con-
cerned, we have explained our attitude in
this matter. What the hon, Member has
said is right, that ultimately the reponsibility
of taking decisions on these recommenda-
tion is that of the State Government. The
have also announced their policy in the
matter. In certain respects, they have accep-
ted the recommendations, and as regards the
others, they must be considering them. 1If
they ask for our advice we shall be willing to
give it, but there is no question of imposing
our will or our decision on the State Govern-
ment in this matter. For example, in regard
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to educational matters, the hon. Member
knows that the State Government have
announced that they propose to open a degree
callege in Leh as early as possible. They are
taking certain steps in that matter. But to
say that because this problem is of inter-
national importance, we should try to inter-
vene in every matter, is rather bad logic.
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SHRI Y. B. CHAVAN: I would like to
mention some of the developmental aspects
which the hon. Member has just made a
reference. It is true that the Government of
India are taking very keen interest in the
development schemes of Ladakh, If the
hon. Member would see he would find that
during the last eight or nine years, more funds
were made available to the State Government

for impl ing those sch , and there is
increasing expenditure on them. In fields of
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co-operation, eduction and communication,
there is recognisable development in this area.
Of course, I cannot say that I am very much
satisfied or even the Jammu and Kashmir
Government are very much satisfied about it,
There are certainly some intrinsic handicaps
in the area. Because of climatic reasons
the period available for sustained develop-
mental activities is only four or five months,
That is one reason. Another reason was the
lack of communications. Without communi-
cations, the other developmental activities
could not pick up tempo as they would have
done in other areas. The Government of
India are taking very keen interest in the
development of these areas and will continue
to take interest in these maters.

=t a9 T i ;. wEgfa @ dma
FTI 3 1

SHRI Y. B. CHAVAN: which
manovrijiti ? The manovritti expressed here
or the manovritti expressed there.

ot a@ 7= b : oy 3w JrAS €

»it amaT wegwr & STAaT
g o @ § )

We are rather overplaying the attitude on
the part of a few people who are anti-Indian
there. There is no doubt that there are
some anti-Indian elements which are jnter-
ested in making pro-Pakistan propaganda in
some parts.

=} a0 T TAT : AT 9G< FGT &
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SHRI Y. B. CHAVAN: There may be
some elements there, but those elements are
very closely watched and I do not think that
they are in a position to create any trouble as
such.

SHRI JAI SINGH : One of the main
grievances of the Ladakhis is that the funds
allotted for developmental work in Ladakh,
of which about 90 per cent is contributed by
the Central Government, are not entirely
utilised for the benefit of Ladakh, and
Ladakhis and in the best manner. 1 feel
that this is a reflection on the public servants
of the Jammu and Kashmir Government in
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that area. The best way to get over it would
be for the hon. Minister to make available a
sufficient number of suitable civil servants to
work for the Jammu and Kashmir Govern-
ment in Ladakh only. would the hon.
Minister consider this suggestion ?

SHRI Y. B. CHAVAN : I think even the
Jammu and Kashmir Government are quite
aware of this problem and they are making
their best officers available for that work,
but this is a matter which can be considered
further,
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SHRI Y. B. CHAVAN : If the intention
of the hon. member is that we should pay

more attention to problems of Ladakh, I
agree with him.

SHRI RANGA : What about officers ?
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SHRI Y. B. CHAVAN : I would like to
make a reference to some of the points he
has raised. We have certainly given enough
attention, but if the intention is to ask us
give more attention. 1 am prepared to accept
the suggestion.

He made the point that most of the
funds allotted to Kashmir to be spent in
Ladakh are spent in non-Ladakh areas and
that Ladakh is neglected. I do not think
that is a correct statement to make because
specific allotments for the problems of
Ladakh exclusively are made and it is being
watched as to how they are spent to solve
these problems. It is a fact that there is a
demand for more electrification of the area.
But that work took some more time. Now
the work has started because Leh and Kargil
have been electrified and electrification of
some other villages has been undertaken.
But the progress is quite slow.

It is not true to say that deliberately non-
Buddhist officers are sent there. 1 do not
think an anti-Buddhist attitude can be attribu-
ted to anybody in the J & K Government.

SHRI RANGA : Are any positive steps
being taken to see that more and ore of
Buddhist officers are appointed there ?

SHRI Y.B. CHAVAN : Their most impor-
tant point was that there should be somebody
from the Ladakh area in the State Cabinet
itself. That is being done. 1 am sure the
Chief Minister himself is very much aware
of this particular problem of introduction " of
Buddists in the services.

SHRI MANUBHI PATEL: The problem
of Ladakh is very complicated and delicate
from the international point of view. So
1 would not like to go into that with certain

facts. But in spite of that, they have
genuine difficulties. This may be due to
not only political reasons. They have a

special culture, a very high cultural life.
We have not been able to satisfy them on
certain aspects. They have one complaint
that they want to learn Hindi but Urdu
is imposed on them, The Lamas want to
learn Bodhi but Bodhi is not taught. There
is a School of Buddhist Philosophy run by
the Central Eduction Ministry assisted by
cent per cent grant. The Vice-Principal,
Shri Mattoo, who is supposed to be in
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Ladakh, remains present just for a day in
the School and tries to put all sorts of
obstacles in running the school. The Princi-
pal, next only to the Dalai Lama in learning
who was a Professor of Buddhist Philosophy
in Calcutta, finds it very difficult to run the
School. When 1 visited the School, I saw
heaps of books there on Buddhist philosophy,
but they are all packed in boxes with no
library facilities provided. These are their
main complaints.

Regarding development also, they have
complained about the Development Com-
missioner. They have a complaint that even
the Chief Minister, after becoming Chief
Minister, has never visited Ladakh.

These are their complaints. We create
distrust in them. There is the physical
distance between us and they in Ladakh and
there are the Himalayan ranges in between.
I know these are all difficulties in the way
of development. But more attention is
required to create trust among these people.
They are very good people: they have cent
per cent loyalty to India. There is some
difficulty in expressing their loyalty. They
want to come to the other parts of India.
They have no facilities; only by air they
can come. They want that there should be
some road transport. From Srinagar they
cannot go on road and there is no easy
accessibility between Leh and  Srinagar.
These are difficulties due to which they are
experiencing distress.  Will the Central
Government try 1o satisfy their demands in
collaboration with the State Government so
that their distress is removed.

SHRI Y. B. CHAVAN: I understand
their interest in the welfare of Ladakh and
I quite share their feelings but the manner
in which it is being given expression to is
not serving the cause of Ladakh. 1If we say
that we are more anxious about the good
administration of Ladakh and that the
Jammu and Kashmir Government is not so
anxious in the development of Ladakh, it
would be a wrong thing to assume.

SHRI RANGA: Certainly we are
anxious about the development of Ladakh.

SHRI Y. B. CHAVAN: You can
certainly be more anxious; but you cannot
say that others are not anxious. That is
what I say. If we say so we shall be creat-
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ing more problems than solving them.
Personally | know that the Chief Minister
Mr. Sadiq is very much interested in solving
the problems of Ladakh.

SHRI MANUBHAI PATEL: He has
never visited that place.

SHRI Y.B. CHAVAN: That should
not be the test and the hon. Members know
for health reasons some persons cannot go
there. It requires certain physical condition.
I do not think we should introduce these
arguments to say that somebody has no
interest, As for Buddhist culture and
educational problems, the Education Ministry
is looking into that. As to communications
is it not so easy as a road between Ahmeda-
bad and Bombay. They know the problems
of road development in that area. We are
taking more and more interest in having
communications  developed and we are
thinking about the road from Rohtang but
even that is not very easy.
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SHRI Y. B. CHAVAN: What Mr.
Bakula has said is also a fact, because, I
myself made the admission that development
in Ladakh has not picked up that tempo
that we really wanted it to pick up. I did
not say that everything is being done.
Naturally, he knows more about what is not
done, because the expectations of the people
are so much that things have not picked up
the way they should have picked up. But
I did say that I have got figures to show—
(Interruption) Well, the hon. Member is
entitled to hold his own opinion. Butl
have got these figures and 1 am prepared to
give these figures. In 1961-62, Rs. 10
lakhs were provided for development. In
1962-63, Rs. 24 odd lakhs were provided;
(Interruption).

=i FaTeT qed < @ fEwa gar ?

SHRI Y. B. CHAVAN: Just listen.
You have got every right to form your own
opinion and criticise the Government and
criticise me, but 1 have also got the facts
here. First of all, listen to the facts. In
1963-64, Rs. 32 lakhs were provided; 1964-65,
Rs. 43 lakhs; 1966-67, Rs. 54 lakhs; 1967-68
Rs. 45 lakhs; 1968-69. Rs. 63 lakhs and
1969-70, Rs. 72 lakhs, It only shows that
from year to year, the money that is
provided is increasing (Interruption). Please
listen.

If you take the expenditure that actually
took place, from 1961-62 to 1966-67,—five
years—Rs. 143 lakhs were spent on develop-
ment activities, and during 1968-1969, the
actual expenditnre for which figures have so
far been received is Rs, 54 lakhs.

SHRI KANWAR LAL GUPTA: That
is not even Rs. 1 crore. What is the
expenditure in the valley ? You tell us.
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MR. DEPUTY-SPEAKER : Let him
complete the answer to the question put by
Shri Bakula. (Inrerruption). Shri Bakula
has raised some questions giving the facts.
Let the hon. Minister complete his reply to
it.  (Interruption)

SHRI Y. B. CHAVAN: Why does the
hon. Member think that I have given the
feeling that everything is being done? 1 myself
have said that the tempo was not picked up
to the extent that one expected, but itis
gradually picking up. This is information
that I am giving. 1 am not holding any
brief for anybody.

= FATATA TR : GART TIAAT T7
¢ 5 o Afafer qaiw gor fF @w @
ar gy, IR ¥ 1 s fwadr Afew
g%, TuFT ITY AT wEeT g T R E)
T 77 diar g fF agi 50 @i @d @
T, g9 § 50 #0013 @ gorm oY 34 fey
ufear ¥ 50 ar@ & a1 gwr 7 ¥ agAr
Tgar g fF oamw gz smsw s e A
ey | aR AT Ag FA™ TR IB1 AT
g1 .. (vamum)

SHRI Y. B. CHAVAN: The Board is
there, but meetings are not held. That is
a fact.

it gEw Qe : AN @I w0
SaTe Agf wrar 1 # 3 @ qg qor fF
foraeT dam @ garr 7 R wmar fF
agi fasolt &1 W O FIT FT FW aLY
INIS e, FHwe? aitaw
g9 oY faselt A w4, T@ q¥ @
agd o<t €1 e ) A s AdY &
w1 fe &Y warw qwr 5 oFEl
N A/ wE? T 9 Y Famwd
f& o 3@ & fag N @ gs@r
siTaa ?

SHRI Y.B. CHAVAN: I have asked

for the details of the expenditure, wherever
it is spent. I have not got the details about
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these matters. I am prepared to look into
the matter. If the hon. Member comes
to me, I am prepared to sit with him and
find out.

SHRI KANWAR LAL GUPTA: Will
you go personally there ?

»ft w9 9% FOAW : @ Fgf FaA
g7 fadidaagnd?

MR. DEPUTY-SPEAKER: The hon.
Ministex_' has given the assurance that he is
prepared to sit with the hon. Member con-

cerned to discuss this matter and find out
the facts. This is the reply.

it e @ W wgew A fF
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SHRI Y. B. CHAVAN: Sir, this matter
has been mentioned on the floor of the
House more than once. I have taken up
this matter of sending a delegation with
the Chief Minister of Kashmir, I have
written to him twice about it. [ am await-
ing answer to this specific question. His
first reaction has been that every Member is
free to go to Ladakh.

=it ofa @ : ag FE a7 gar ?
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SHRI Y. B. CHAVAN: In the case
of many other States when the question of
sending delegations came we had to depend
on the cooperation of the State Government.
1 cannot make an exception in the case of
Jammu and Kashmir.

A a7 : @igar qEd ;AW
#gee FT AfIC | a2 M9F @ F AL

& '

SHRI BEDABRATA BARUA : Sir, 1
am at one with the hon. Minister in his
defence of the Government of Jammu and
Kashmir over this delicate matter (Interrup-
tion), But, at the same time, while the
Government of Jammu and Kashmir must be
absolved from the charge that they have been
in any way neglecting the development of
Ladakh, the facts of geography and other
facts are there which we must very carefully
consider. That is what Shri Manibhai said
and that is what [ am also saying after a
visit to Ladakh. What has happened there
in last June ? The D. C.’s office was razed
to the ground by a group of very peaceful
people. They obviously put forward certain
demands most of which are acceptable.
They call it a ““ten-point demand”, I do not
know how they got it. There are certain
things like language in the Assam hill areas.
We have not imposed our State language.
They want that Urdu should not be imposed
on them. That is cut off for six months by
geography. How can you develop that parti-
cular area by administering it from over 300
or 400 miles away, from Zo-zila Pass which
remains closed for six months in the year.
That is the problem which Shri Manibhai
and other people have raised. A man is
kept there on Rs. 1100 per month doing no-
thing.

Therefore, what I would like to ask is,
first of all, what the Government is doing
about the ten-point demand. Are you leav-
ing it to the Kashmir Government or is the
Central government going to do something
about it ? May I know whether there is
going to be any development body represent-
ing the people which will look after the
interests of the people there ? It isno good
leaving it in the hands of a few officials with
power to distribute money. I am not con-
testing that money is being spent, I am only
contesting that money is being usefully spent.
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Thirdly, may 1 know whether any autonomy
within limits can be given to them as we have
given to the hill areas ?

SHRI Y. B. CHAVAN : 1 will answer
his last question first, The question of
autonomy has a certain political bearing and
I do not think I can make any statement on
that matter. About this matter of giving
some short of opportunity to look after its
own affairs in matters of development etc.,
that can be done by appointing Boards. A
Board has been constituted and it is only a
question of activating the Board. I must
say that there are certain shortcomings about
which I will have to take up the matter with
the Kashmir Government. 1 assure the
House that I will look into this matter my-
self.

SHRI SITARAM KESRI: Half an hour
has been spent on this question. That is
why many questions are lapsing " (Inrerrup-
tions).

MR. DEPUTY-SPEAKER: This is a very
important question and many hon. Members
from both sides of the House are standing
up. 1 have to give opportunity at least to
some of them. Shri Madhok.

= TFTAT EA : IS AR I,
AqF gred 3@ fawa F fadwsr # 1 ag
9 &3, 5@ § g® w1g smafw A &
T are v vy fauifa afsg)
T awifsd w37 F1 99 gq 11-30 fme

SHRI BAL RAJ MADHOK: 1 would
like to know from the hon. Minister whether
he is aware of the fact that Ladakh had
always a distinct indentity of its own, that
Ladakh came into Jammu and Kashmir State
long before the Kashmir valley came into the
hands of the Maharaja of Kashmir and that
in 1947 when the—Maharaja of Kashmir
decided to hand over power to Shri Sheikh
Abdullah the people of Ladakh made a
representation to the Maharaja “we no longer
want to remain with Kashmir; either make
us a separate entity or link up with Jammu
or Punjab.” Later on, they sent a represen-
tation to the late Prime Minister, Shri
Jawaharlal Nehru in 1950 in which they said
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that they had no faith in the Kashmir
Government and, therefore, either they should
be merged with Jammu or Punjab or they
should be given separate identity. This has
been the persistent demand of the people of
Ladakh, not now but for the last 22 years,
and the way the Jammu and Kashmir
Government have behaved during the last 22
years has confirmed their worst fears. Even
the Gajendragadkar Commission Report had
stated that there should be a separate deve-
lopment board and separate recruitment
board for Ladakh, Even that has not been
impl d by the Kash Government.
In view of these facts, I want to put two
specific questions. In the first place, will the
Government of India put pressure on the
Kashmir Government to accept the Gajend-
ragadkar Commission Report, whose two
main recommendations are that a separate
development board and separate recruitment
board be contituted for Ladakh ? Secondly,
in view of the fact that Ladakh has a
separate identity with its own culture, will
they take cognisance of this long standing
demand and take a decision before it
becomes too late ?

SHRI Y. B. CHAVAN: As far as the
recommendations of the Gajendragadkar
Commission are concened, as I have men-
tioned earlier, they have decided on certain
recommendations and the other recommenda-
tions are under consideration. The demand
for a separate development board is one of
the points which is still under consideration.
I will certainly take up this matter with the
Kashmir Government.

MR. DEPUTY-SPEAKER: Next ques-
tion.

SHRI BAL RAJ MADHOK: What about
the second part of my question, Ido not
want it to be done now. Ionly want to
know whether you are conscious of this fact
and whether you are thinking about it.

SHRI Y. B. CHAVAN : As far asa
separate administration is concerned as I
have already said, it is neither necessary nor
desirable.

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER Next
question. -
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SHRISWELL :  Sir, we the indepen-
dents constitute about 50 members in this
House and we have also the right to put
Questions like other members belonging to
political parties. My only submission is
that we cannot be ignored in this way.

MR. DEPUTY-SPEAKER : Iam not
ignoring anybody. It is not proper to make
such remarks.

it fw wvr At Sureme weiEm,
A9 gH AYHT A8 faar, g qa ova av
& A &, I aTE F A A gAQ @
g, 9 aTF oF W WA N AT quw
F1 A1 7l fear . (smaew) .

SHRI SWELL : Our good behaviour
should not be misunderstood, should not be
misinterpreted and should not be taken for
granted for all times,

MR. DEPUTY-SPEAKER : Keeping in
view the impoctance of the subject, I wanted
to give opportunities to as many members as
possible.

SHRI SWELL : My only submission is
that we should not be taken for granted for
all times because we do pot shout and we do
not make noise.

SHRI JYOTIRMOY BASU : Sir, under
rule 41, sub-rule (2) .....(Interruption).

SHRI VASUDEVAN NAIR : Mr, Depu-
ty-Speaker...... (Interruption)

MR. DEPUTY-SPEAKER : During
Question Hour no point of order is allowed.

SHRI JYOTIRMOY BASU : The ques-
tion has been admitted outright against the
rules .....(Interruption).

SHRI VASUDEVAN NAIR : Iam not
raising a point of order, but I am sure you
will allow me to make a submission.

MR. DEPUTY-SPEAKER : Not at this
stage...... (Interruption).

SHRI JYOTIRMOY BASU : Your rules
do not allow it to be admitted. How was it
admitted ?
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MR. DEPUTY-SPEAKER : Please re-
sume your seat...(Intrerruption).
sY97 w2 qui: IqTAE #WRIA,

s1aY g8 /iE a8 fzan, e gR I T I
T F& &, 39 T F UF AT WFEE FY
YT gt fear | 97 a% agt M TEY AT
2, 99 g% oy TE gAa § 1 &Y agh A
FM, g8 IAT, Y AL TG FIIT, IF
F1 A Tg e o (SR

= gFA AT FBAW : INA FEIEA,
# SToHY sraTaT ATRAT § |

MR. DEPUTY-SPEAKER: That question
is now over. If hon. Members are not
satisfied with the half an hour that we have
spent over it, there are other methods to
pursue this matter and I will give them an
opportunity.

SHRI VASUDEVAN NAIR: When
questions are framed...... (Interruption).

MR. DEPUTY-SPEAKER: If I permit
you to make a submission, there are other
Members here whom I will have to hear.
Please resume your seat......... (Interruption).

ot 99 wwT At SIow HTgE AT
ifgd o 5o aregs fFaw @ §...

ot qgwT T My g A

MR. DEPUTY-SPEAKER: Please resume
your seat. Shri Aga also comes from
Kashmir and I should have given him an
opportunity. Iam sorry I cannot take up
a question which I have passed over.

SHRI JYOTIRMOY BASU: 1 want to
point out that your Secretariat has violated
your own rules.

MR. DEPUTY-SPEAKER: Iam appe-
aling to you not to disturb...(Interruption).

=} gFN 9T FTAA : JITA HZNT,
fergeam § W@FX FWE @R A9 7Y
o T @ R
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SHRI D. N. PATODIA: He is right.
This is what has happened. They are playing
in the hands of......(Interruption).

SHRI VASUDEVAN NAIR: How can
such things be allowed to go unchallenged ?
Please see part (c) of the question.

=t FHA T FOAA: G GIH
AT geam @ ord g, IR A fo
1 a= fFar )

SHR1 VASUDEVAN NAIR : How could
the office allow this question ?

MR. DEPUTY-SPEAKER Your
protest can be taken up later on, not now.

SHRI VASUDEVAN NAIR : We register
our protest against this.

SHRI JYOTIRMOY BASU :
precedent has been set up.

A bad

SHRI VASUDEVAN NAIR : It is a
very bad thing.

SHRI S. K. TAPURIAH : They are
consuming our time like this...(Interruption)

MR. DEPUTY-SPEAKER: If there is
any complaint regarding the admission or
improper admission of the question or a part
of the question—once it is admitted it comes
before the House—I will permit hon. Members
to approach me on this point at a proper time
and I will consider it.

SHRI VASUDEVAN NAIR: Already
the damage has been done.

MR. DEPUTY-SPEAKER: Now it is
too late.

= gFR AT FYAW © A TER
= FY I G 7S R, & AT Avgar g
f& g1 ag fav =i a=< fRar § ? S
T #7 feear &, 97 w1 9 Y £

MR .DEPUTY-SPEAKER: As soon as
you got the Question List about four days
back you should have written to me; then I
would have taken care......... (Interruption).
You should have brought it to my notice
when the question was circulated. Now we
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are on the question. Please resume your seat.

Agitation in West Bengal Over
Showing of Film ‘Shatranj’

+
SHRI MAHANT DIGVIJAI NATH:
SHRI S.K. TAPURIAH:
SHRI HEM BARUA:
SHRI V. NARASIMHA RAO:
SHRI SURAJ BHAN:
SHRI BRIJBHUSHAN LAL:
SHRI ATAL BIHARI VAJPAYEE:
SHRI JAGANNATH RAO JOSHI:
SHRI RANJEET SINGH:

*272,

Will the Minister of HOME AFFAIRS
be pleased to state:

(@) whether it is a fact that cinema
owners in West Bengal have approached the
Central Government for the safeguard of
their houses ag the cc i
demonstrators irritated as a result of the film
‘Shatranj’:

(b) whether Government have asked the
Board of Film Censors about their approval
for the release of the film;

(c) the steps which Government are
taking for the immediate removal of fear
from the minds of the general public of the
Reds in the State of West Bengal and for
easy showing' of the film; and

(d) whether Government have asked
the Board of Film Censors not to pass such
films as are based on political activities in
the country or abroad ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) No such repre-
sentation from the cinema owners in West
Bengal appears to have been received. How-
ever, the Central Government had received
a representation from M/S N.N. Sippy Pro-
ductions, the producers of the film ‘‘Sha-
tranj”’, complaining about demonstrations
in Calcutta against the screening of the
film,

(b) The Central Board of Film Censors
had granted a ‘U’ certificate in respect of
the film on 28th February, 1969.

(c) According to information received
from the State Government, two demonstra-





